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SHRI A. K. SEN: One moment please.
Under the law, certain perquisites are attached
to certain offices which, under the Indian
Income Tax Act, are to be taxed as perquisites
and the Income Tax Act and the rules framed
thereunder provide for a percentage basis
being fixed for purposes of assessing such
perquisites. That is exactly what has been
done. Previously, water and electricity were
not being taxed as perquisites and that is what
the Public Accounts Committee have pointed
out. They have been brought under the
purview of the perquisites to be taxed accord-

ingly.
SHrRI BHUPESH GUPTA: May I ask a
question?

MR. CHAIRMAN: He is asking you to sit
down for the present.

Oral Answers

SHrRI BHUPESH GUPTA: I am very
grateful to the hon. Law Minister for asking us
to bear in mind the perquisites. May I know
why the Ministers did not bear that in mind
and why they did not point out to the taxing
authorities that these perquisites should be
borne in mind by them and others as well, as
something which was taxable?

SHRI A. K. SEN: That is a different
question.

Dr. SHRIMATI SEETA PARMANAND:
Will the hon. Minister kindly say .

MR. CHAIRMAN: Finally say.

DR. SHRIMATI SEETA PARMANAND: . ..
as to what is done in the case of officers
serving under private companies who get
similar facilities? Are they also treated as
perquisites, the allowances in regard to house,
furniture, etc., etc., for purposes of income-tax
and are they charged on the basis of increased
income?

SHRI B. GOPALA REDDI: As far as my
information goes, all these things are taxed.

[ RAJYA SABHA ]

to Questions 3102

weg qdw @ fad feam ofoag
*Yog. it vm wgrw:  aur fafw
AT 47 FAW 1 FAT w40

(%) #1 wsqg g3w & fod famr
‘Ifm{ F THAT FTF & AW W Aie
Farfas wesd 7 .

(&) 72 weq gao & g7 A
FATg g &1 fadr Fw 7 w1
daraA gar @, afg gf, a1 ag derm
;W

() z& qarawr ® w7 F faa
qag & 54 fawt G0 F#7 W ARG

t [LEGISLATIVE COUNCIL FOR MADHYA
PRADESH

*506. SHRI RAM SAHALI: Will the Minister
of LAW be pleased to state:

(a) whether there are any legal difficulties
in the way of constituting the Legislative
Council for Madhya Pradesh;

(b) whether any amendment in some
legislation has been suggested by the
Government of Madhya Pradesh to the
Central Government; if so, what is that
amendment; and

(c) when a Bill to give effect to that
amendment is proposed to be introduced in
Parliament?]

THE MINISTER op LAW (SHRI A. K.
SEN): (a) No, Sir.

(b) The Government of Madhya Pradesh
have suggested that the list oi Local
Authorities in relation to Madhya Pradesh as
given in the Fourth Schedule to the
Representation of the People Act, 1950 should
be amended so as to substitute the entry
"Kendra Panchayats" for "Mandal
Panchayats" so that elections from the Local
Authorities' constituencies for the purpose of
constituting the new Legislative Council may
be held on the basis of the revised list.

t[ ] English translation.
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(c) It is proposed to introduce a Bill to
amend the Representation of the People Act,
1950 inter alia for the above purpose during
the current session of Parliament.
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SHRI A. K. SEN: Until the amendment is
effected, the roll cannot possibly be prepared
because the request is that instead of "Mandal
Panchayats", the words "Kendra Panchayats"
should be inserted for purposes of giving
representation at the tehsil level.

-t .

Surl M. P. BHARGAVA: May I know
whether the Bill is likely to be passed in the
current Session of Parliament?

t [ ] Hindi translation.
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SHRI A. K. SEN: It depends on the
Parliament, Sir.

to Questions

IMPLEMENTATION OF PATASKAR AWARD ON
ANDHRA-MADRAS BORDER DISPUTE

+507. SHRI V. PRASAD RAO: Will the
Minister of HOME AFFAIRS be pleased to state:

(a) whether any steps are being taken by
Government to implement the Pataskar
Award on Andhra-Madras border dispute; and

(b) if so, what are those steps and by
what time the Award is to be implemented?

THE MINISTER oF HOME AFFAIRS (SHRI
GOVIND BALLABH PANT) : (a) and (b). (1) A
Committee was appointed by the Southern
Zonal Council at its second meeting held at
Hyderabad in September 1957 to examine the
outstanding issues arising out of the proposed
border adjustments.

(2) The State Governments were requested
in November 1957 to send their proposals
regarding the provisions to be made in the Bill
to be drafted to give effect to these
adjustments. These proposals have been
received very recently, and are under
examination.

The Bill after it has been drafted will be
referred to the legislatures of the States
concerned for eliciting their views. It is hoped
that the Bill will be passed in the Budget
Session of Parliament.

SHRI V. PRASAD RAO: May I know
whether this Bill has been circulated to both
the State Governments and Legislatures for
eliciting their opinion?

SHRI GOVIND BALLABH PANT: It will
be sent to the Legislatures and I think it will
be put up before the Legislatures by the States
concerned before it is adopted by Parliament
here.



